OFFICE OF THE: PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),

TIS HAZARI, DELHI
OFFICE CF CHAIRPERSON (ELECTION COMMITTEE),

DBA ELECTIONS-2024
No. /EC/TIBA/2025 Dated 07.02.2025

To,

Sh. Atul Kumar Sharma,
Hony. Secretary,

Delhi Bar Associiition.

Sub: Cornpliance of Orders dated 25.11.2024 and 17.01.2025 of
the Hon’ble High Court of Delhi.
Respected Sir.

Pleiise refer to our letters dated 27.11.2024, 30.11.2024,
03.12.2024. 0512.2024. 17.12.2024. 21.12.2024, 20.01.2025 and
03.02.2025 regarding appointment of Returning Officer/Election
Commission. (Ccpies enclosed)

It s impressed that vide aforesaid letters, the Election
Committee has repeatdly requested the Delhi Bar Association for
appointment of Returning Officer/Election Commission as well as to
comply with the order dated 17.01.2025 of the Hon'ble High Court of
Delhi for appoirament of Returning Officer/Election Commission. The
Committee had also requested to take necessary steps for procurement of
EVMs/Ballot Pag ers. seiting up card reader machines and other equipments
well in time. having regard to the date of election i.e. 28.02.2025. No
response has yet been received from the Delhi Bar Association in this
respect.

In view of above. I have been instructed to inquire as to what
steps have been taken by Delhi Bar Assoiciation for compliance of the
aforementioned 1:tters as well as to comply with the directions of Hon’ble
High Court of Delhi for appointment of Returning Officer/Election
Commission.

Ple 1se treat this on priority basis.

The nking you.
;;m srefe - Yours Sipcerely,
i F( P
et agq,frm-wy For Nodal Qfficer,

Sad e i Yf Election Commitiee DBA 2024




NoSHE?  /scmBAR2S Dated 07.02.2025 0.3 2025.

]

Copy to-
1} The Registrar General, Hon’ble High Court of Delhi, New Delhi.
2) Sh. Gagan Nagpal. Joint Registrar (Mgt & Coord. Cell-I). DHC
3) PSto Ld. Principal District & Sessions Judge (HQs.. THC, Delhi.
4} PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
\y’l‘he Dealing Assistant, Website Committee. Tis Hazari Courts, Delhi
with directions to upload the same on the official website of Delhi
District Courts. Tis Hazari C ourts, Delhi.
6) R & I Branch (HQ), THC. Delhi with direction to di splay the same on
all notice boards and other necessary places. L
A -
/ ‘ .

For Nodal Officer. Eléction Cominittee
DBA Election 2024
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OFFICE OF TI4E PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),

TIS HAZART, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),

DBA ELECTIONS-2024
4629

N C/DBA/2024 Dated 27.11.2024

To,
(1) Worthy President,
Delhi Bar Asso:iation.

(i) Hony. Secretary,
Delhi Bar Association,

Sub: Compliance of communication dated 25.11.2024 of the
Hon’ble High Court of Delhi.

Sir

P ease find enclosed herewith copy of the communication
dated 25.11.20: 4 received from the Hon ble High Court of Delhi together
with copy of t1e order dated 20.11.2024 of the Hon'ble High Court of
Delhi in the case of Lalit Sharma & Ors. Vs. Union of India & Ors.

Ir. this respect. you are kindly requested to inform as to
whether the ontler stands complied with insofar as the appointment of the
Returning Officer and Election Commissioner is concerned.

P'\ease treat this as most urgent.

et Yours Siilcerely.

,4% .
f'u’."l Nodal Sfﬁcer,

l‘k”’_-‘z}:::h 79 Election Committee DBA 2024
‘ bBﬂ-{-—C - 2L 1""’
Encl:, Commur ication dated 25.11.2024 of Hon ble High Court of Delhi.
26278~ Yo 4%2?8 /HC/DBA/2024 04 =
L4262 Copyte— 282 73 noy 204

1) The Registrirr General, Hon ble High Court of Delhi. New Delhi.

2) PSto Ld. Principal District & Sessions Judge (HQs), THC. Delhi.

3) PS to Ld. Principal District & Sessions Judge (West). THC. Delhi.

4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Dethi
with directicns to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R &I Branch (HQ), THC, Dethi with direction to display the same on
all notice bcards and other necessary places, ’ yﬁ\é ‘

Nodal Officer. Election Commitiee
DBA Election 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs).
TIS HAZARI, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE)

£90&3 ~690¢Yy DBAELECTIONS-2024
No. " ""/BCcDBA/Z024 Dated 30.11.2024

To,
(i) Worthy Presi.dent,
Delhi Bar Association.

(ii) Bony. Secretary,
Delhi Bar Assoisiation.

Sub: C ompliance of communication dated 25.11.2024 of the
Hon’ble High Court of Delhi.

Sir.

P ease refer to our earlier letter dated 27.11.2024 regarding
compliance of :ommunication dated 25.11.2024 received from the Hon'bie
High Court of Delhi together with copy of the order dated 20.11.2024 of
the Hon'ble High Court of Delhi in the case of Lalit Sharma & Ors. Vs.
Union of India & Ors.

I am directed to request you for taking steps for appointment
of Returning 'Dfficer and Election Commissioner immediately, baving
regard 1o the iate of elections as well as to complete the verification
process for pro.«dmity cards.

FWJG- ~cr e "f
s Hﬂ? i Yours Singerely.
[e/~[4cn: mes ﬁij e "
PRRES - 221 Nodé4l Officer.
g 50 £ §%0 67 Election Committee DBA 2024
No. MC/DBAS202 : ¥ ’}ﬂﬁ ;
Copy to- '

1) The Registrir General, Hon"ble High Court of Delhi. New Delhi.

2) PS to Ld. Principal District & Sessions Judge (HQs). THC. Delhi.

3) PS o Ld. Principal Diswrict & Sessions Judge (West), THC. Delhi.

4) The Dealing Assistant. Website Committee, Tis Hazari Courts. Delhi
with directions to upload the same on the official website of I}lelhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Dethi with direction to display the same on
all notice boards and other necessary places. MY

<

Nodal Officer. Election Committee
DBA Election 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),

TIS HAZARI, DELHI
OFFICE ()F CHAIRPERSON (ELECTION COMMITTEE),

‘903 — 5572 4, DBA ELECTIONS-2024
No. & 775778y 2 Dated 03.12.2024

To, . i
(i) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretury,
Delhi Bar Association.

Sub: Compliance of communication dated 23.11.2024 of the
Honble High Court of Delhi.

Sir.

Please refer 10 our earlier letters dated 27.11.2024 and
30.11.2024 regarding compliance of communication dated 25.11.2024
received from the Hon'ble High Court of Delhi together with copy of the
order dated 20.11.2024 of the Hon'ble High Court of Delhi in the case of
Lalit Sharma & Ors. Vs. Union of India & Ors wherein the Hon'ble High
Court has given lirections which are reiterated as under:-

4, Kueping in view the aforesaid, this Court directs the
Distrdier Court Bar Associstions and the Delhi High Court
Bar Association fo appoint 8 Returning Officer along with
an Eletion Commissioner on or before 268 November,
2024,

Considering the fact that the Delhi Bar Association is vet 1o
appoint the Reruning Officer as well as the Election Commissioner. it may
be impressed thal considering the nature and volume of work involved. any
further delay woald be hampering the process. The Delhi Bar Association
is, accordingly, requested to appoint the Returning Officer as well as the
Election Commissioner immediately in order that the election process can
be proceeded with.

We may also invite your attention to the fact that
appointment of the Hon'ble High Court provides for appointment of
Committee by the Hon'ble District Judge in the event of failure of the Bar
Association 10 proceed with the election process. In this respect. vour kind
attention is invited towards the following directions made by the Hon'ble

High Court in L4/it Sharma & Ors. Vs. Union of Indis & -
on 19.03.2024:- Ors. disposed of

(%) In the event, the existing Bar Associztion do aot



| 3]

commence the election process By the date stipulated
hereinsbove, the said fimction shall be deemed to"bsw.beau
entrusted to 8 Commitiee comprising two past presidents
and two secretaries as well as by a lawyer nominsted by the
concerned District Judge or Registrar of the Ibunal or
Registrar General of this Court as the case may be. This
Committee will only teke decisions to ensure tha' elections
are conducted on time and in 2 fair and transpareit manner.
This Committee shall not exercise any other sdministrative
fimction and will not be deemed to have superseded the
Executive Committee of the Bar Association.”

In view of the above. we may reiteratz our request that the
Returning Officer and Election Commissioner may be appointed
immediately without any further, delay in order tha the directions of the
Honble High Court can be complied with effectively and at the earliest.

ﬂm« ?Mré' \A\}“‘ Yours Sincerely.
N, 1L &
’U\%\je’s; € tectien CemmitteC, : Aos-Nodal Officer,

DB f’g 202N, £090524 Election (Commirttee DBA 2024
No! :;? £ [EC/DBA/2024 Dated 03.12.2024
Copy for information to- ST

1) The Registrar General, Hon ble High Court of Del1i, New Delhi.

2) PS to Ld. Principal District & Sessions Judge (HQ:), THC, Delhi.

3) PS to Ld. Principal District & Sessions Judge (West), THC. Delhi.

4) The Dealing Assistant, Website Committee, Tis Hazari Courts. Delhi
with directions to upload the same on the official vebsite of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to (lisplay the same on
all notice boards and other necessary places.

'E‘or Nodal Officer, Election Committee
DBA Election 2024
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OFFICE OF TEE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),
= DBA ELECTIONS-2024
NO@/E&%%A&OM | _ Dated 05.12.2024
. (REMINDER)

To,
() Worthy Presiident,
Delhi Bar Association.

(if) Hony. Secre:ary,
Delhi Bar Association.

Sub: Compliance of communication dated 25.11.2024 of the
Hon'ble High Court of Delhi.

Sir.

Tlis is in continuation of our earlier leuers dated 27.11.2024.
30.11.2024 and 03.12.2024 regarding compliance of communication dated
25.11.2024 received from the Hon'ble High Court of Delhi together with
copy of the ord:r dated 20.11.2024 of the Honble High Court of Delhi in
the case of Lali* Sharma & Ors. Vs. Union ofIndia & Ors.

We may also invite your attention 1o the fact that
appointment ol the Hon'ble High Court provides for appointment of
Committee by t1e Hon’ble District Judge in the event of failure of the Bar
Association to proceed with the election process. In this respect. your kind
aftention is invited towards the following directions made by the Hon'ble
High Court in L.alit Sharma & Ors. V5. Union of India & Ogs. disposed of
on 19.03.2024:-

“38 (\} In the event the existing Bar Association do not
commence the election process by the date stipulated
hercinsbove, the said function shall be deemed to have been

entrusted to & Commuttee comprising two past presidents
and two secretarics as well as by a lawyer nominated by the
conce:ned District Judge or Registrar of the Tibunal or
Regisirar General of this Couwrt as the case may be. This
Comnifttee will only take decisions to easure that elections
- are canducted on time and in & fuir and transparent manger.

This (Tommittee shall nor exercise any other administrative
fimction and will not be deemed fo have superseded the
Executive Committee of the Bar Association. ™

Considering the fact that the Election Commissioner is ) ct

G




w oAl om

not appointed, we would be constrained to take up the natter with the Ld.
District Judge for appointment of the Election Commisisioner in terms of
the directions, in case the Election Commissioner ind the Returning

Officer is not appointed. % k‘lt’

/= }"’S\I:j =fer Yours Sincerely.
1%
3 Nodal Officer.
Smeen :
Ll 22wt Election Committee DBA 2024
Lpae g kT3
No. /EC/DBA/2024 Iiated 05.12.2024
Copy for information to-

1) The Registrar General, Hon’ble High Court of Delhi. New Delhi.

2) PS to Ld. Principal District & Sessions Judge (HQs). THC, Delhi.

3) PSto Ld. Principal District & Sessions Judge (West), THC, Delhi.

4) The Dealing Assistant, Website Committee. Tis Haza 1 Courts, Delhi
with directions to upload the same on the official welsite of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to dis»lay the same on
all notice boards and other necessary places.

Nodal Officer. Flectidn Committee
12BA Election 2024




efc:

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
! TIS HAZART, DELHI
i OFFICE Oif CHAIRPERSON (ELECTION COMMITTEE),
~ 2614 '3 5,1 DBAELECTIONS-2024
No. /EC/DBA/2024 Dated 17.12.2024

: -~ N
- LS

P R S
(i) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Con pliance of communication dated 25.11.2024 of the

Hon ble High Court of Delhi.
Sir.

Please refer to our earlier letters dated 27.11.2024,
30.11.2024 and 0::.12.2024 regarding compliance of communication dated
25.11.2024 receivad from the Hon'ble High Court of Delhi together with
copy of the order dated 20.11.2024 of the Hon'ble High Court of Delhi in
the case of Lalit Skarma & Ors. V5. Union of India £ Ors.

I anr direcied to ask yvou whether Returning Officer and the
Election Commissioner have been appointed by the Delhi Bar Association
for the upcoming elections and if not, please taking necessary steps for
appointment of Re tuming Officer and Election Commissioner immediately.

/grmq?’dc‘::{

Yours mﬁgrely
N ol %

T rmalg . Nod O cer,
46 - Fs0E 2 Election Committee DBA 2024
No. 4 32 7% /EC/OBA/2024 . -

Co to-

1) The Registrar ¢(yeneral, Hon'ble High Court of Delhi, New Delhi.

2) PS 1o Ld. Principal District & Sessions Judge (HQs), THC, Delhi.

3) PS to Ld. Principal District & Sessions Judge (West). THC. Delhi.

4} The Dealing A:isistant. Website Committee, Tis Hazari Courts, Delhi
with directions 10 upload the same on the official website of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & 1 Branch (HQ). THC. Delhi with direction to display the same on
all notice boarcls and other necessary places. Z 4 Y

Nodal Officer. Election Committee
DBA Election 2024




OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DELHI
OFFICE ()F CHAIRPERSON (ELECTION COMMITTEE),

4307 Y3, gBA ELECTIONS-2024
4

No. /EC/OBA/2 Dated 21.12.2024

- 04
PR i
To, R
(i) Worthy Presicent,

Delhi Bar Association.

(ii) Homy. Secretury,
Delhi Bar Association.

Sub: Compliance of communication dated 23.11 .2024 of the
Hcn'ble High Cour: of Delhi.

Sir,

Please refer to our earlier letters dated 27.11.2024,
30.11.2024. 02.12.2024 and 21.12.2024 regarding compliance of
communication lated 25.11.2024 received from the Hon’ble High Court of
Delhi together *vith copy of the order dated 20.11.2024 of the Hon’ble
High Court of Celhi in the case of Lalit Sharma & Ors. V5. Union of India
& Ors.

I ¢m directed to ask vou whether Returning Officer and the
Election Comin. ssioner have beer appointed by the Delhi Bar Association
for the upcomir g elections. If ves. piease inform the Election Committee
qua the same ai the earliest and if not, please taking necessary steps for
appointment of Returning Officer and Election Commissioner immediately.

It s also impressed that in tertps of order dated 17.12.2024 of
the Hon’ble Higth Court of Delhi, the date of election has been scheduled
for 07.02.2025 «.nd the scruntity process have to be completed on or before
10.01.2025. Your good offices are, therefore, once again requested to
inform the Ld. Iviembers as to availability of the Proximity Cards with the
undersigned for their timely collection, having regard to the date of

elections.

Jfmreo T\&e/ e, .

PP Yours Singerely.-
lef-chary s %%{
BRAGCC - LY Wy Noddl Officer

e— N3 Election Commi :

No? ‘20 ) /BC/DBA/2024 , mmmee_m?{k 2022,

Copy to- ‘

1) The Registrir General, Hon'ble High Court of Delhi, NewiDelhi.
2) PS 1o Ld. Principal District & Sessions Judge (HQs), THC. Delhi.

W




3) PS to Ld. Principal District & Sessions Judge (West). THC. Delhi.

4) The Dealing Assistant, Website Committee. Tis Hazari Courts. Delh
with directions to upload the same on the official websitz of Delhi
District Courts, Tis Hazari Courts. Delhi.

5) R & I Branch (HQ). THC. Delhi with direction to displar the same on
all notice boards and other necessary places. % .5'“< .

s

Nodal Officer. Election Committee
D 3A Election 2024
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OFFICE OF TE[E PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),
2/~ FA DBA ELECTIONS-2024
No._ — /EC:DBA/2024 Dated 04.01.2025

To,
(D) Worthy Presiient,
Delhi Bar Association.

(ii) Hony. Secrelary,
Delhi Bar Association.

Sub: Appointment of Returning Officer and Election Commission.
Sir.

%
|

Pliase refer 1o our earlier correspondences and response
dated 23.12.2021 (copy enclosed). In this respect, we may state that at the
end of the Election Comminee, the Level II work in relation with
proximity cards stands already over, except for the fresh applications that
are filed/reflected on the website relating to the processing of application
for issuance of Froximity Cards.

As you are aware that as per the eligibility criteria laid down
by the Hon'ble High Court of Delhi in the judgment of Lalit Sharma £&
Ors. Vs. Union of India & Ors, the declarations forms so received have
already been sciutinized for the purposes of assessment of the eligibility.
The same have ilready been communicated to the Bar alongwith the list,
with clarification that the same is subject to successful completion of
Proximity Cards being looked afier by an independent agency.

The objections have also been dealt with by the commitiee
and it is found taar there is a repetition/re-filing of the representations by
the Ld. Membe's of the Bar. Having regard to the timelines, it stands
clarified and conmunicated that the Committee would not entertain any
fresh representation, having extensively dealt with the representations and
objections, after srovision of ample opportunities.

I have been instructed to inform vou that since the office of
the Delhi Bar Association is already aware of and has the records of Level
IIT of the Verification Process relating to preparation of proximity cards.
there appears 10 be no hindrance in appointment of the Returning'Ofﬁcer
and the Election Commission. You goodselves are accordingly requested to
immediately appint the same.

As far as the Bar’s intention to file some applications for
clarification/extension of time is concerned, it is requested that since there
is no order as o " now;, the timelines of the Hon’ble High Court of Delhi

have 1o be ensure:d. ¥
2




It is, therefore. reques_ted thgt the I‘Qetumt ng Officer and the
Election Commissioner are appointed lmm}?dla'fd} 11}_ ordcir t_hat the
directions of the Hon'ble High Court of Delhi are comp ied with in leter
and spirit and the Returning Officer and the Election Cmrpmlssmner would
have sufficient time to make arrangements for_the election. Any delay i
ent would directly affect the election process.

their appointm
ﬁ ,.?“_;n‘\’deq’_
Y Yours Sinrs relv.
. £ J( b
M‘ C../t“} yt? S b} i(
e 198‘1 — Nod 0 Cer.
"Aﬁ’; yotf 25 #—/ C— \%/ q Election Committee DBA 2024
No._____ /EC/DBAN024
Copy to-

1) The Registrar General, Hon’ble High Court of Delhi, New Del_hi.

2) PSto Ld. Principal District & Sessions Judge (HQs), THC. Delhi.

3) PS 1o Ld. Principal District & Sessions Judge (West), THC. Delhi.

4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi
with directions to upload the same on the official welssite of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & 1Branch (HQ), THC, Dethi with direction to display the same on
all notice boards and other necessary places. é o

Nodal Officer, lilection Committee
DBA Electon 2024



OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),

‘ TIS HAZARIJ, DELHI
OFFIC3 OF CHAIRPERSON (ELECTION COMMITTEE),
3kt DBA ELECTIONS-2024
No: /E\Z/DBA/2024 Dated 20.01.2025
To H
> h‘l ?ﬂl
Sh. Atul Kumir Sharma, 1 0
Hony. Secretay,
Delhi Bar Assuciation.
Sub: Iompliance of Order dated 17.01.2025 of the Hon’ble High
(Court of Delhi.

Respected Sir,

.r‘;lfé . k‘_.__

~ am directed o inform vou that in terms of order dated
17.01.2025 of the Honble High Court of Delhi in the case of Lalit Sharma
& Ors V5. Uivion of India & Ors. [WP(C) No.10363/2021], the Hon’ble
High Court of Dclhi observed as under:-

9. We also take into consideration the Resolution passed by
the Securitv Committce of this Court and which has in its
meeting hcld on 09 January 2025, resolved thar all the
[Election Commissioners, Returning Officers together with the
Presidents, Secretarics of all the Bar Associations would make
necessary arrangements for procurement of FVMs Ballot
Papers and coordmate with M's SEC Communications Pt
Lid. for sctting up card reader machines and other equipments
well in time.”

i.,ﬂ am. thereforc directed to request for taking necessary steps
e for appoinunent of Returning OfficerElection Commission at the earliest
A as well as to comply with the order dated 17.01.2025 of the IHon ble High
Court of Delh in letter and spirit.
[hanking vou.

F - aYded
m PR Yours Sin

relv.
| C) L(-' f‘\\ ) .
lq - 6‘50"’ v_, Nodal Office

E; pI- i T.
DHEA Licction Comunitiee DBA 2024

Encl: Copy ¢forder dated 17.01.2025.

11 GOND
ey — 28 70 Jie b
No 2852 “IECIDBAR024
Copy to-

1) ‘The Regisirar General. Hon ble High Court of Delhi. New Delhi.




OFFICE OF TIHE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),

TIS HAZARI, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),
6‘ 6%? DBA ELECTIONS-2024

No. /ECDBA/2025 Dated 03 :0_2.202525
§3res N

To, 4

Sh. Atul Kumar Sharma,

Hony. Secretary,

Delbi Bar Assoviation.

Sub: Cimpliance of Orders dated 25.11.2024 :nd 17.01.2025 of

thi: Hon’ble High Court of Delhi.
Respected Sir.

Pl:ase refer w0 our lewers dared 27.1 2024, 30.11.2024,
03.12.2024. 03, 2.2024. 17.12.2024, 21.12.2024 and = 1.01.2025 regarding
appointment of Returning Officer Election Commissio-.

It s impressed that despite repeated rem 1iders. the Remurning
Officer Election Commission have not been appoini-i by the Delhi Bar
Association till date. The repiv of the Bar dated 3. 2.0 07.01.2023
and 23.01.2025 have been considered. The Commitze: is of the view that
that list of eligihle members who have submitted the .- declarations. have
already been prowided while clarifving that it is subjixt to the successful
completion of proximity process. there appears no just cause for delaving
the appointment Since. the Delhi Bar Association itsalf 15 aware of the
number of proxiinity application and details thereof. tht re appears 10 be no
hindrance in proveeding ahead with the appointment.

In erms of crders 17.01.2023 of the Ho- ble High Court of
Delhi in the case of Lalit Sharma & Ors Vs, Union of 11 dia & Ors. [WP(C)

No.10363/2021], the Hon'ble High Court of Delt: has categorically
observed as under:-

9. We also take into consideration the esolution passed by
the Securny Committee of this Courr :ind which has ig its
meetung Leld on 09 Janvary 2025 1isolved thar all the
Election Commissioners. Returning Off - zrs fogether with the
Presidents Secretaries of all the Bar Assi: ~iations would make
necessary amrapgements for procurem:or of EVMs Ballor
Papers and coordinate with Ms SEC ommunications Pit




Led for sermng up card reader machipes and other equipments
well i ame.”

It is. therefore. requested 1o take necessary steps for
appointment of Returning Oificer Elecdon Commission at the earliest as
well as to com iy with the order daied 17.01.2023 of the Hon'ble High
Court of Delh: # letter and spirit. having regard to the date of Election i.e.
-

I is further requestad to 1ake necessary seps for procurement
of EVMsBail t Papers. setting up card reader inachines and other
equipments w:l in time. having regard 10 the dae of election i.e.
20.02.2027%,

P eas2 reat this on priority basis.

T 12nking vou.

 — . }'om's Sincerely.
L0 “ u/ -
For Nodal Officer.
. Electon Committee DBA 2024

TS o A ST MR 2era

L b6 1§19 FEB 205

1 C/DBAR025 Dated 03.02.2025
QQEX to-

1) The Regist r General. Hon bie High Court of Delki. New Delhi.

2) Sh. Gagan N agpal. Joint Registrar (Mgt & Coord. Cel-1). DHC

3) PS 1o Ld. Pr ncipal District & Sessions Judge (HQs). THC. Delhi.

4) PS 1o Ld. Pr ncipal District & Sessions Judge (Wesi ). THC. Delhi.

3) The Dealing Assistant. Website Comminee. Tis Hasari Courts, Delhi
with direciivns o upload the same on the official website of Delhi
Diswict Couvris. Tis Hazar Courts. Delhi.

6) R & I Branc 2 (HQ). THC. Delhi with direction to display the same on
all notice b¢ ards and other necessary places.

-4 retalos

1

oy
For Nodal Officer Election Commiitee
DBA Election 2024



